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 MR.  CHAIRMAN:  ‘The  question  is:

 “That  clause  39  stand  pert  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  39  was  added  to  the  Bill.

 Clauses  40  to  45  were  added  to  the
 Bit.

 MR.  CHAIRMAN:  Now,  I  take  up
 the  Schedule,  the  Clause  1,  the  Enact-
 ing  Formula  and  the  Title  together.

 SHRI  SAUGATA  ROY:  I  have  an
 amendment  to  Clause  1.  I  only  want-
 ed  to  change  the  name  of  the  Bill  from
 “Metro”  to  ‘“Bhugarbha’..  When  I
 suggested  that,  the  Minister  said  that
 there  is  a  danger  of  miscarriage.  I
 think,  an  Indian  name  would  be  more
 suited  to  Indian  conditions.

 PROF,  MADHU  DANDAVATE:
 I  saig  it  in  a  lighter  mood.  The  fact
 is  that  this  Bill  concerns  the  project
 which  will  be  principally  under-~
 ground  but  a  part  of  the  project,  in
 some  cases,  can  also  be  overground.
 We  cannot  cal]  it  partly  “Bhugarbhe”
 and  partly  overground.  Therefore,
 it  is  better  let  it  remain  as  it  is.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Schedule,  Clause  1,  the
 Enacting  Formula  and  the  Title
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  Schedule,  Clause  1,  the  Enacting
 Formula  and  the  Title  were  added  to

 the  Bill.

 PROF,  MADHU  DANDAVATE:  1
 move:

 “That  the  Bill  be  passed.”
 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bil)  be  passed.”
 The  motion  was  adopted.

 —

 1622  bre.

 INDIAN  EXPLOSIVES  (AMEND-
 MENT)  BILL

 MR.  CHAIRMAN:  The  House  will
 now  take  up  the  consideration  of  the
 Indian  Explosives  (Amendment)  ‘Bil,
 Shri  George  Fernandes.

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  Mr.
 Chairman,  Sir.  1  move:

 “That  the  Bill  further  to  amend
 theIndian  Explosive  Act,  1884,
 be  taken  into  consideration.”

 This  is  an  amending  आ  which  is
 of  a  technical  nature.  The  amend-
 ments  that  are  sought  to  be  moved
 to  the  Indian  Explosives  Act  of  1884
 are  based  on  the  recommendations  of
 a  committee  that  was  appointed  in
 September,  1966  to  study  the  working
 of  the  Indian  Explosives  Act  and  the
 rules  framed  under  it.  The  com-
 mittee  was  expected  to  submit  18
 report  in  three  months’  time.  It  was
 a  departmental  committee,  multi-dis-
 ciplinary,  and  was  expected  to  sub-
 mit  its  report  in  three  months.  It
 took  a  year  and  three  months  to
 finally  submit  its  report.  Therefore.
 the  Government  took  about  a  year
 and  four  months  to  go  through  the
 report  and  come  to  certain  eonclu-
 sions.  Then,  an  officer  was  appoint~
 ed  to  draft  the  Bill.  But  this  appoint-
 ment  took  place  four  years  and  two
 months  after  the  Government  hed
 considered  the  recommendations  of
 the  Committee.  The  officer  himself
 took  two  yesrs  and  three  months  to
 draft  the  Bill  which  is  of  a  technical
 nature  and  is  based  on  the  recom~
 mendations  of  a  committee  which

 by  the  Govern-
 ment.  All  this  hes  taken  about  ten

 Between  September,  1966  and
 towards  the  end  of  1976,  the  draft
 Bill  wag  got  ready  to  amend  the  Act
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 made  by  a  committee.  which,  af:
 course,  ‘had  .  called  emend-

 to  procéss  the  Bill  and  we  have  now
 this  amending  Bill  which  is  before  the
 House.

 The  Indian  Explosives  Act  of  1884
 itself  ig  a  piece  of  legislation  which
 igs  primarily  of  a  regulatory  nature
 and,  as  its  Title  states,  it  is  meant
 to  regulate  manufacture,  possession,
 use,  sale,  transport  and  importation
 of  explosives.  This  amendment  has
 now  become  necessary  because  there
 has  been  a  change  in  the  explosive
 industry,  In  other  words,  when  ६९
 Act  was  first  passed  in  1884,  India
 was  hardly  manufacturing  any  explo-
 aives,

 We  were  importing  explosives  from
 Britain  and  the  Act  at  that  time
 therefore  was  primarily  concerned
 with  the  import  and  the  storage  of
 explosives.  Sir,  since  then,  there  has
 been  a  radical  change  and  in  1966.
 when  this  Committee  was  appointed
 the  situation  was  that  we  were  not
 only  producing  explosives  but  we  were
 even  exporting  certain  categories  of
 explosives.  But  the  Act  did  not  pro-
 vide  for  export  of  explosives.  Then
 in  regard  to  testing,  in  regard  to
 various  types  of  explosives  that  we
 have  now  begun  to  manufacture,  the
 Act  did  not  contain  the  provisions  for
 it  when  it  was  enacted  in  1884.  The
 entire  industry  was  at  a  certain  stage
 of  development.  since  then  there  have
 been  technical  developments  within
 the  industry  which  have  widened  the
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 Some  of  the’  difféulties which  the .
 industry  has  been  facing’ in  the  con-
 text  of  licensing  also  have  been  taken
 note  and  of  these  difficulties.  are
 sought  to  be  removed  through  this
 amending  Bill.  The  very  fact  that
 there  is  no  amendment  moved  except.
 one  by  one  hon.  Member  that  the
 Bil]  be  circulated  for  the  purpose  of
 eliciting  opinion  thereon,  the  very
 fact  that  there  are  no  other  amend-
 ments  moved  is  indicative  of  the  fact.
 that  it  is  not  a  controversial Bill;  it
 is  primarily  of  a  technical  nature  and
 I  would  therefore  commend  it  for
 adoption  by  the  House.

 MR.  CHAIRMAN;  Mr.  Ram  Kishan
 who  has  given  notice  of  his  amend-
 ment  ig  not  present.

 Motion  moved:

 “That  the  Bill  further  to  amend
 the  Indian  Explosives  Act,  1884,  be
 taken  into  consideration.”

 Shri  Ajitsinh  Dabhi.

 SHRI  AJITSINH  DABHI  (Anand):
 Mr.  Chairman,  Sir,  the  Indian  Explo-
 sives  Act  of  1864  was  intended  to  ban,
 to  restrict  or  to  control  the  use  of
 explosives  in  this  country.  The  Act.
 I  think,  was  amended  somet  time  in
 1975  also,  From  1974  onwards,  some
 political  parties  and  their  leaders  who
 now  form  the  constitutions  of  Janata
 Party  were  spreading  violence  in  the
 country  and  were  openly  advocating
 the  use  of  explosives  to  over-throw
 the  Government  established  by  law.
 Mr.  Chairman,  you  are  aware  that  in
 those  days  several  persons  who.  are
 now  in  authority  in  the  Janate  Party.
 and  the  Janata  Governntent  were
 buay  in  collecting  explosives  like  dy-
 namites  and  others.  They  were  using
 these  dynamites  to  damage  or  ,gabot-
 age  the  bridges  on  roads  end  railways,
 and  they  had  been  successful.in.  sub-
 verting  the  means  of  communication -
 in  the  whole  of  the  country,  thereby
 paralysing  the  administration  of  the.
 government  in  this.  country.
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 SHRI  GEORGE  FERNANDES:
 When  was  that?

 SHRI  AJITSINH  DABHI:  That  was
 in  1974.  This  trend  had  been  going
 on  from  1973  onwards.  One  of  the  Mi-
 nisters  of  the  Cabinet  of  the  present
 Central  Government  has  been  report-
 ed  to  have  boasted  of  having  himself
 sabotaged  some  52  bridges  on  the  rail-
 ways  during  the  Emergency.  It  was
 lor  this  reason  that  the  then  Govern-
 nent,  the  Congress  Government,  was
 thinking  of  bringing  an  amendment—

 to  cope  up  with  the  use  of  explosives
 to  achieve  political  goals.

 The  hon,  Minister  in  charge  of  this
 Bill  regarding  explosives  had  himself
 been  prosecuted  for  collecting  and
 using  explosives  for  sabotaging  vari-
 oug  means  of  communication  in  this
 country.  It  wag  alleged  by  the  prose-
 cution  that  the  aim  was  to  paralyse
 the  administration  of  the  government
 and  to  overthrow  the  government  es-
 tablished  by  law.  It  is  in  this  country
 that  political  leaders  having  no  faith
 in  the  ballot  box  and  who  openly  ad-
 vocated  use  of  explosives  and  vio-
 lence  to  change  the  existing  govern-
 ment,  are  allowed  to  describe  them-
 selves  to  be  the  followers  of  Mahatma
 Gandhi,  the  apostle  of  non-violence.
 It  is  only  in  this  country  that  a  po-
 litical  party  goes  on  declaring  that
 they  will  not  promote  defections  and
 yet  at  the  same  time  fills  its  rank  and
 file  with  defectors.

 The  hon,  Minister  in  charge  of  this
 Bill,  Shri  George  Fernandes,  has
 many  qualities  in  himself:  he  is  an
 honest  man,  he  3  a  steadfast  man,  he
 is  tenown  for  his  _self-righteousness.
 But,  I  think;  he  has  no  moral  right
 to  introduce  and  move  this  Bill  re-
 garding  explosives.  I  thine,  the  House
 will  agree  with  me  in  this.  We  have
 often  seen  this  hon.

 bird  = ring  to  and  profusdly  |  from.

 ihe,  bodks  of  Mahatma  Ganditi.  He
 can  Have  no  ‘moral  right  te  introduce
 afid’  get  this  "BH!  pated”  Even  after”
 the  hon.  Misister  in  chatge™  of  “this?
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 ‘Bill  had  taken  0०  befére  the  S6- madhi  of  Mahatma  Gandhi,  the  apos-
 tle  of  non-violence,  in  March  1977
 and  in  spite  of  his  being  a  responsi-
 ble  member  of  the  Cabinet  of  thi
 Janata  Government,  he  had  stated  in
 Mangalore  last  year  that,  ‘even  today’,
 he  will  not  hesitate  to  resort  to
 violence  to  overthrow  an  authoritarian
 government,

 This  country  knows  only  one  me-
 thod  of  democracy,  and  that  is  the
 ballot-box.  Therefore,  I  submit  that
 the  Hon.  Minister  has  no  moral  right
 to  introduce  and  pilot  this  Bill.  I
 use  these  words  ‘moral  right’  deli-
 berately  because  several  Members  of
 the  Janata  Party  sitting  on  the  Trea-
 sury  Benches  state  ad  nauseam,  here
 in  the  House  ang  outside  the  House,
 that  the  Congress  Party  has  no  moral
 right  to  do  a  particular  thing  or  say
 a  particular  thing,  that  Indira  Gandhi
 has  no  moral  right  to  say  a  particu-
 lar  thing  or  has  no  moral  right  to  do
 a  particular  thing.  Therefore,  I  say
 that  the  Hon.  Minister  has  no  moral
 right  to  pilot  this  Bill  and  I  would
 request,  if  my  voice  goes  to  the
 Hon,  Prime  Minister,  that  he  may
 give  the  charge  of  piloting  this  Bill
 to  some  other  Minister—probably  the
 ‘Minister  or  state  or  some  Deputy  Mi-
 nister.

 The  Bill  speaks  of  licences  to  be
 taken  by  persons  using  explosives.  f
 was  seriously  thinking  of  making  a
 suggestion  that  some  provision  should
 be  made  in  this  Act  to  the  effect  that
 persons  like  the  Hon,  Minister  Mr.
 George  Fernandes,  Shri  G.  K.  Reddi
 and  his  other  associates,  the  so-called
 apostles  of  democracy,  should  be  dec-
 lared  to  have  pétmanient  licences to
 use  explosives.

 ff  you  look  te  the.  definition  of  ‘ex-
 plosive’  as  it  steod  in’  the  Act  un-
 arhended.  ‘the  original  definition  con~"
 tedtied  the  word  ‘dynamite’ “Bat  now,  '
 it-  you  leek  to  the  amended BID  which
 ig  being  brought  forward  hy!  the:  Hon.
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 will,  find  that  im  the  definition  of  ‘ex-
 Plosive’  the  word.  ‘dynamite’  bas  been
 dropped.  No  particular  reason  is  given
 for  droping  this  word  ‘dynamite’
 trom  the  definition  of  the  word  ‘ex-
 plosive’.  It  may  be:  that,  because  of
 his  much  obsessed  association  with
 dynamite  or  because  he  had  been  in-
 volved  in  a  case  which  is  known  as
 the  ‘Baroda  Dynamite  Case’  the  Hon.
 Minister  has  an  anathema  for  this
 word  ‘dynamite’.  Of  course,  the  Gov-
 ernment  and  the  Hon,  Minister  owe
 it  to  this  House  to  explain  why  this
 particular  word  ‘dynamite’  has  been
 deleted  from  the  definition  of  the
 word  ‘explosive’.

 The  former  Home  Minister  Mr.
 Charan  Singh  had  prepared  a  power-
 ful  explosive.  The  name  of  this  ex-
 plosive  is  ‘corruption  allegations
 against  the  Prime  Minister  of  this
 country’,  The  ex-Home  Minister  has
 thrown...  (Interruptions).

 SHRI  GEORGE  FERNANDES:  Sir,
 the  Hon.  Member  is  within  his  rights
 to  attack  me,  but  I  totally  object  to
 his  bringing  in  the  Prime  Minister,

 or  anything  that  anybody  has  said
 about  the  Prime  Minister,  during  this
 discussion  on  the  Bill  on  explosives.
 (Interruptions).  I  must  go  on  record
 as  having  registered  my  emphatic
 protest.  (Interruptions).

 SHRI  AJITSINH  DABHI:  An  ex-
 plosive  has  been  thrown  by  the  for-
 mer  Minister  on  the  Janata  Party
 and  the  Janata  Government....

 SHRI  GEORGE  FERNANDES:  1
 would  request  that  the  Hon.  Member
 may  be  asked  to  speak  on  the  Bill
 ang  not  on  the  Prime  Minister.

 MR.  CHAIRMAN:  You  are  re-
 quested  net  to  sey  things  which  are
 not,  relevant  to  the  Bill.  Why  should
 you  ‘say  all  this?

 बी  दि  few  (शाइम्हांपृद ?
 ओ ीपिख'  ज्ञष्दवार  शब्द  को

 मत, बौद  सन  ्

 (dant):  Bill  338

 MR.  CHAIRMAN:  I  have  requested
 him  not  to  say  irrelevant  things.

 SHRI  AJITSINH  DABHI:  I  was.
 saying  that  this  most  powerful  exe
 Plosive  has  been  thrown  by  the  ex-
 Home  Minister  on  the  Janata  Govern-
 ment  and  it  has  exploded  so  devastat-
 ingly  that  its  rumblings  have  reached
 every  nook  and  corner  of  this.  coun-
 try  and  these  rumblings  in  the  air  will
 not  die  down  until  the  exit  of  the
 Prime  Minister,  unless  this  Govern-
 ment...

 MR.  CHAIRMAN:  How  is  this  re-
 levant?  How  are  you  concerned  with
 the  Prime  Minister  here?

 SHRI  GEORGE  FERNANDES:
 Where  is  the  Prime  Minister  comming
 here?  (Interruptions).

 SHRI  AJITSINH  DABHI:....  un-
 less  the  Government,  unless  the  Mem-
 bers  of  this  Government  who  pro-
 claim  themselves  to  be  the  follows
 of  Gandhiji.

 MR.  CHAIRMAN:  How  13  that
 concerned  with  this  Bill?

 SHRI  AJITSINH  DABHI:..  are  a
 hopicritical  bunch  of  politicians.  I
 submit  that  this  particular  Bill  has
 been  brought  forward  in  a  very  op-
 portune  time  when  this  particular
 powerful  explosive  has  exploded  the
 Janata  Government.  With  these  words
 I  support  the  Bill....  (Interruptions).

 MR.  CHAIRMAN:  Very  irrelevant.

 भी  हकम चन्द अन्य  कछवाय  (उज्जैन
 सभापति  जी,  मैं  आप  से  निवेदन  करना
 थाहता  हूं  ।  जो  माननीय  सदस्य  अभी
 इस  विधेयक पर  ओले हैं,  ,  उन्होंने कुछ
 ऐसी  बात  कहीं  हैं  जिनका  विधेयक  से

 कोई  सम्बन्ध  नहीं  है..  इसलिए  मेरा
 आप  से-निक्सन  है  कि जो सब  बिबेक

 में  सबसे  नहीं  रेता  है  उस
 खपूर्ण  को  आस 'क्ंकरहो.  iB  मर
 दीजिए  1
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 समपत्ति  महोदय:  पह  aT  उनकी अपनी
 डिपेंती  की  बात  है।  इसमें  कुछ  बिल्कुल
 इरेंलेन्ट  था।

 डा०  राम  सिंह।
 डा०  रामजी  ह... ड  (भागलपुर):  सभापति

 महोदय,  भारत/य  विस्फोट  संशोधन
 बिल  आज  हमारे  सामने  है  v  यह  वस्तुतः
 शिरीश  राज  के  जमाने  का  जो  1884  का
 इंडियन  एक्स-्जीसित  फ्क्  है  उसी  का
 संयोजक  है  t  वह  ऐक्ट  1875 %  ऐक्ट
 के  वेड नें पर  बना  था  ।  इसलिए इस  ऐक्ट
 का  संशोधन  करना  बढत  आवश्यक  था।
 खस  कर  के  इस  कारण  से  भी  इसका

 संशोधन  करना  जरूरी  था  कि  वर्तमान

 युग  में  एक्सप्लोसिव,  विस्फोटक  पदाथों की
 पाना  बदल  रहो  है  ।  जा  वस्तुएं
 पहले  जिर्फोटक  नहीं  मानी  जाता  थीं,  बे
 अब  विस्फोटक  मानी  आन  लगो  हैं।
 इस  लिए  इस  ऐक्ट  का  संशोधन  होना
 आवश्यक  है  1

 एक  माननीय  संसद  सदस्य  ने  अम्मी  कुछ
 बातें  इस  सदन  में  रं  हैं  ।  उसके
 संदर्भ  में  जाने  की  आवश्यकता  नदीं  है।
 उन  का  स्वं  को  हृदय  में  लगता  होगा
 कि  उनको  बे  निर्देश  हैं  ।  हमारे
 उद्योग  मंत्रो,  श्री  जाज  क्नानडिस  जा
 जो  यह  बिल  लाय े|  उनको ओ:  इंगित
 करते  हुर  उन्होंने  डायनामाइट  का  नाम
 लिया  ओर  कहा  कि  डायनामाइट  भो

 तक  विस्फोटक  पदार्य है  ।  डायनामाइट

 केस  के  दूसरे  सज्जन  ओ सो०  Ro  जो०

 रेहो ने  जो कुठ कहा  है  उसको  मैं  आपके
 सामने  रखना  चाहता  हूं  ny  उन्होंने कहा

 Go  Sey  न  ‘with  ives:  ng’  the’
 cate  came  from  the~pedple  who,  औ
 they  did  not  directly  collaborate
 with  the  dictatorship,  were  silent
 spectators  to  the  most  flagrant
 abuse  of  हम

 उसी  समय  हमारे  उद्योग  मंत्री  का  जो  कथन
 है  भर  जो  ऐतिहासिक कथन  है  मैं  चाहता
 चूंकि  उसको  यासीन  सुन  ले  उन्होंने
 कहा  था:

 “My  conacience  and  sensibility
 could  not  tolerate  the  rape  of  our
 people  and  our  country.  And  I  be-
 lieved  as  I  believe  now,  that  my  fu-
 ture,  my  comfort,  and  my  health—
 even  my  life—were  not  worth  any-
 thing,  if  what  had  been  done  to  the
 country  and  our  people  were  not
 righted,  and  the  woman  who  had
 established  herself  as  the  queen
 with  greater  powers  than  any  de-
 spot  in  history  was  not  removed.  To
 this  task  I  addresseq  myself  and  if
 the  dictator  arid  her  minions  wish
 to  punish  me.  or  even  take  my  life,
 I  am  prepared,  and  will  consider
 my  privilege  to  suffer  for  what  I
 am  convinced  as  the  fight  for  the
 iberty  of  our  people.”

 भाषा  को  विज्ञान  क  संदर्भ  में  उपस्थित  किया
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 हमें ,माबूम  ही  हैकि  26  सितम्बर,
 pees  भारत  सरकार  Yoko  राय की

 अध्यक्षता  अए कस मिति  बलाई  fr  जिसने
 विस्फोटक  के  सम्बन्ध में  बिचार  किया  थां।
 उस  ने  कुछ  अपनी  सिफारिशें  भी  की  थीं.
 इन  सिफारिशों  को  इस  संशोधन  विधेयक
 को  उपस्थित  करते  संमय  ध्यान  में
 रखा  गया है  ओर  तभी  इंडियन
 एक्सप्लोसिव  एक्ट  1884  का  संशोधन
 किया  जारहा  है  t

 इसके  फोन  बास  उद्देश्य  हैं  1  पहला
 यह  है  कि  विस्फोटक की  परिभाषा  को
 आधुनिक  भीर  वैज्ञानिक  यूके  संदर्भ  में
 उपस्थित  किया  जाए  ।  वाइसराय के
 समय  में  जो  लेजिस्लेटिव  ऐक्ट  बना  था
 उस  बिल  को  उपस्थित  करते  समय  यह
 कहा  गया  था:

 “When  I  introduced  this  Bill  last
 year,  I  explaineg  that  it  was  based
 on  the  English  Explosives  Act,  1875
 but  much  shorter  and  simpler  in  its
 details.”

 यह  1875 की  आत  है  ।  आज बह  लागू
 नहीं हो  सकती  है  दीजिए  बिस-
 फोटक  से  अभिषेक  न  केवल  आलूद  है
 बल्कि  नाइट्रो-ग्लिसरीन,  नाइट्रो-गिलकोल,
 गन काटन  आदि  आदि  सथ  चीजें  हैं।
 इसका  मतलब  यह  है  कि  अगर  यह
 संशोधन  स  कि  आए  तो
 विस्फोटकों  के  अन्तर्गत  अहुत  सी  औजे
 शामिल  होने  से  रह  जाएंगी।  आप

 देखें  कि  बंगाल  और  बिहार की  क्रांति
 कारी  धरती  है  दहां  इसप्रकार के
 -विस्फोटकों  का  साम्राज्य  है।  तरह
 तरह  के  विस्फोटक  बहांपाए  आते  हैं।
 अब  तक  इन  पर  निमज्जन  नहीं  किया
 आएगा तब  तक इन  विस्फोटकों से  बूझना
 आसान महीं  होगा  ।  जिस  हिसा की  स्वात

 mit)  BD,  उ

 हमारे  माननीय  मित्र ने कही |  कही  है  उस
 हिसा  पर  भी  तभी  नियंत्रण पोया  आ

 सकता  है  ।  इसलिए  इस  विस्फोटक  सीधे-
 यक  का्रेम  उद्देश्य बेहत  स्पष्ट  है

 दूसरा  उद्देश्य  अधिनियम के  अधीन
 दी गई  अनुभूतियों  की  शर्तों  में  परिवर्तन
 या  अनुज्ञप्ति के  निलम्बन  और  अति-
 संहरण  भौर  अनुशासन  शिक्षाधिकारी  के
 आदेशों  के षिव्द्ध  अपीलों का  उपबन्ध  करना
 है  t  स्पष्ट  और  साफ  बात  है  कि

 इस  के  सम्बन्ध  में  भी  सरकार  को  सोचना
 होगा  किकिस  तरह  सेइसका  हम
 नियंत्रण  करें  झौर कैसे  हमको  कंट्रोल
 करें  ।

 सभापति  महोदय,  जैसा  हमारे  मंत्री
 ओने  बताया  है  इसमें  कोई  अमृत

 वैचारिक  मतभेद  का  यह  विल  नहीं  है,  केवल
 रेगुलेटरी है,  कुल  नियंत्रण  करने  का  2
 इसलिए  मैं  समझता  हूं  कि  सदन  को  एक  मत

 से  इस  बिल  का  समर्थन  करना  जाहिए  और
 जोहमारे  मित्र  कूछ  राजनीतिक  लाभ
 लेने की  कोशिश  करते  हैं  जिसका  अवसर

 7  दुर्गा  बंब  (कपड़ा):  सभापति जी,
 जिस  बिस  पर  र्ा  चल  रही  है  हमारे  विरोध
 पक्ष  में  बै3  हुए  साथी  ने  रू  बिल  को  कुछ
 और  रंगत  देने  की  कोशिश  की,  लेनिन मैं
 उनसे  जानना  चाहूंगा  कि  बिल  में  जो  कुछ
 कालेज  इनकौरपोरेटेड हैं  क्या  आपने  जो
 कहा  बह  उससे  संबंधित  है?  नहीं  है।
 शैली  महज  हमारे  मंत्री  जी  पर,  जो  डांटना-
 मिक्  मंत्री  हैं,  दुसरे  तरीके  &  इंसीनृुएशन  किमी
 ो  कि,  हीक  नहीं  है।  इस  सदन  की  एक

 अतिथि  है,  हम  कितने  ही  ममत
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 लेकिन  एक  सोमा  के  अन्दर  हमें  ne  करनी
 चाहिए  भोर  अतंगत  बात  नहीं  करनी  चाहिए।
 में  कहना  चाहता  id  मंत्री  जो  से  कि  इस  बिल
 आओ  लाकर  अपने  जो  इसमें  कमप्लीकेशन्स

 थीं  बुरा  बिल  में  उनको  दूर  करने  को  कोशिश
 को  है।  इंडियन  ऐक्सप्लोसिग्ज  ऐक्ट  1884

 में  अंग्रेजों  के  वक्त  में  पास  सभा  या  और  उस
 वक्त  लाइसेंसिंग  ओर  मैनुफैश्वर  बड़ा  लिमिटेड

 और  कंट्रोल था।  लेकिन  अजादी  के  आद

 क्योंकि  हमारे  देश  में  अगति  के  काम  शुरू  हए
 और  ऐक्सप्लोसिग्ज कस् ट्रक शन  और  प्रोग्रेसिव
 कामो ंके  लिए  इस्तेमाल  होने  लगे  तो  इसकी
 लाइसेंसिंग का  नां  वेटरन  था  उसमें  भी  संशोधन
 को  ज़रूरत  थी  पौर  विस्तार  में  भी  इसकी  जरा-

 रत  थी।  मैं  मंत्री  जी  से  कहना  चाहता  हूं  कि
 इसमें  कोई  शक  नहीं  है  कि  आज  भी  ऐक्स-
 <लोनिवि  का  जो  प्रोडक्शन  है  वह  कन्संट्रेटेड  है
 कई  जगहों  में  कई  स्टेट्स  में  अगति  के  कामों
 में  जेसे  पहाडों  में  सडकें  अनाने  के  काम  मैं
 इनका  इस्तेमाल  किया  जाता  है  तो  हैदराबाद
 में  कारखाना  लगा  हुमा है  वहां  से  हमको  लाना
 पड़ता  है।  अगर  आप  इसके  प्रोडक्शन  को
 डीसेन्ट्रेलशज  करना  चाहते  हैं  तो  यह  भी
 देखना  चाहिए  कि  आज  कल  यह  पब्लिक  सेक्टर
 भें  तो  बनता  नहीं  हैं,  बल्कि  प्राइवेट  सेक्टर
 अं  बढ़त  ज्यादा  बनता  है,  इसलिए  सरकार  को

 पर्मिता  सेक्टर  में  भी  इसको  बनाने  के  लिए
 कारखाना  लगाना  चाहिए  ताकि  कंस्ट्रक्शन
 के  काम  में  या  ओवैसी  मेजर्स  के  लिए  आसानी
 सै  और  सस्ते  दाम  में  यह  हासिल  हो  सके।
 जहां  आपने  इसको  इलाज  4  में  डिज़ाइन  किया
 है  वहां  कहा  है  कि  कौन  कौन  सी  स्पीशीज
 एक्सप्लोसिव  में  आ  जाती  हैं।  मैं  मंत्री जी
 से  कहना  चाहता  ह  कि  फायर  बक्से  जी  हैं
 इसमें भी  एक्सप्लोसिव  इस्तेमाल  होता  है
 जो  एक्सप्लोसिव बेचने  वाले या  बनाने  वाले

 जो  आपको  लाइसैस  का  पैटर्न  है,  वह  देते  हैं
 लेकिन  एक्सप्लोसिव  मे  और  चीजें  बनाई  जाती
 ैं,  उनका  कंट्रोल  करने  के  लिए  आपका  कोई

 इस्तयाक नहीं  हैं।  हर  सोल  वी बोली के  दिन

 दूसरो  चीजों  मैं  यहं  इस्तेमाल  होता  है,  आतिश-
 बाजी  होता  है  और  उसमें  कई  मौतें  भी  हो
 आती  हैं।  लेकिन  इसका  कंट्रोल  भर  इस्तेमाल
 होक नहींहै।  इस  तरफ भी  मंत्री  महोदय
 को  ध्यान  देने की  आवश्यकता है  ।

 इस  के  संगठन  हमें  एक्सप्लोसिव  के
 इम्पोर्ट  भीर  एक्सपोर्ट  के  बारे  में  वर्णन  विया
 गया  है,  जिसमेंमन्युफक्चरर  और  लाइसेंस
 होल्डर को  सुविधा देने  की  बात  कही  गई  है,
 हम  उसका  भी  स्वगत  करते  हैं  ।

 सेक्शन  ४ में  जोयह  है,  यह  मुझे
 थोड़ा  हार्ट  लगता  है--

 Where  the  licensing  authority  re-
 fuses  to  grant  a  licence  to  any  per-
 80n  it  shall  record  in  writing  the  rea-
 sons  for  such  refusal  and  furnish  to
 that  person  on  demand  a  brief  state-
 ment  of  the  same  unless  in  any  case
 the  licensing  authority  is  of  opinion
 that  it  will  not  be  in  the  public  in-
 terest  to  furnish  such  statement.

 इस  में  नीचे  वाला  मुझे  थोड़  हार्ट  लगता  ह
 जिन  रीजन  की  बजह  स  'रिफ पूज  हुआ
 है  उसका  स्टेटमेंट  देदे ना  चाहिये ताकि
 वहू  अपील  कर  सकें।  एक  ती  यहं  वल  ज
 इसमें  हाें  है  ।

 दूसरे  इसके  सेक्शन  6  का  जो  टाइटन
 8हैं,  इसमें है--

 The  Central  Government  may,  by
 order  in  the  Official  Gazette,  suspend
 or  revoke,  or  direct  any  licensing  au-
 thority  to  suspend  or  revoke,  all  or
 any  licences  granted  under  this  Act
 throughout  India  or  any  part  thereof.

 यह ठीक  है,  इसमें  गवर्नमेंट  आफ  इंडिया
 को  अधिकार  तो  होना  चाहिये  लेक्नि

 जिसका  लाइसेंस  सस्पेंड  होता  है;  रोक

 होतो  है;  उसकी  हमें-सै- कम  होय,
 तो
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 wt  _ बाइवेंस  शिवोन  किया.  जा  रहा  है;
 सस्पेंड  किम  था  रहा  है

 पेनल्टी के सेक्शन के  सेक्शन  139  (बी)  में
 जो  सजा  रख  है,  बद  ह  नि  तली
 हैकि  3  हज़ार तक  जुर्माना  और  3
 सल  की  केव  ।  मैंमंत्री  महोदय  से  कहूंगा
 कि  यह  सज़ा  इतनी  ज्यादा  नदीं  रखनी
 चाहिए।

 बैसे  इस  सारे  बिल का  जो

 बहुत  शुकर गुआर  हूं  कि  वह  वहुत  अच्छा
 कानून  लाये  हैं,  जिसका  सारा  सदन
 स्वागत  करेगा  ।

 SHR]  ४.  KISHORE  CHANDRA  5.
 DEO  (Parvathipuram):  Mr.  Chair-
 man,  Sir,  I  rise  to  support  the  Bill
 which  the  hon.  Minister  has  presen-
 ted  to  the  House.

 At  the  outset  I  would  like  to  con-
 fess  that  my  knowledge  of  explo-
 sives  is  no  comparison  the  knowledge
 which  the  Hon.  Minister  has  got
 about  explosives.  But  nevertheless  I
 would  like  to  say  a  few  things  so  far
 as  this  Bill  is  concerned.

 Sir,  this  Bill  was  introduced  in
 1884,  that  is,  almost  100  years  back.
 The  policy  of  the  Britishers  was  dif-
 ferent  with  respect  to  explosives  in
 this  country.  I  would  have  been
 happier  if  the  hon.  Minister  had
 come  forward  with  a  more  compre-
 hensive  Bill  instead  of  amending  the
 existing  Bill.

 Since  nitro-glycerine  wa,  invented
 by  Nobel  over  100  years  ago,  lot  of
 developments  have  taken  place  in  the
 field  of  explosives.  Much  industrial
 progress  has  taken  place.  It  is  in-
 evitable  that  the  manufacture  of  ex-
 Plosiveg  should  also  be  increased  in
 proportion  to  our  requirements.

 Sands)  अ

 ne  las.
 Mr.  Chairman,  Sir,  so  far  very  few

 factories  were  manufacturing  explo-
 sives—-Detonators  India  Ltd.,  Sayeme-
 baq  atid  the  Indian  ‘Explosives  ‘ba,
 which  ig  coming  up  and  of  cour#e,.
 LCI.  (Indian  Chemical  Industries):
 which  wag  made  into  the  Indian  Ex—
 plscives  Ltd.  is  there.  I  do  not
 understand  how  such  a  vital  industry
 could  be  controlled  by  the  muiti-ria-
 tionals.  The  Minister  ig  aware  of  the
 fact.  There  wags  a  strike  very  recent-
 ly  in  the  Gomia  factory.  Even  the:
 coalmines  h@d  to  be  closed  for  seve-
 ral  days.  This  is  a  very  vital  indus-
 try.  The  explosives;  are  now  going
 to  be  made  use  of  for  building  up
 roads,  for  digging  up  wells  and  for’
 several  other  purposes.

 उ  appeal  to  the  hon.  minister  to
 consider  the  urgency  of  it.  Industries.
 like  thig  should  not  be  allowed  to  be
 controlled  by  foreign  interests.  Apart
 from  that,  the  companies  which  are
 manufacturing  detonators  are  only
 the  Indian  Detonatorg  at  Hyderabad
 and  the  1E.L.  These  should  be  ex-
 pended.  The  requirement  of  the  ex-
 plosives  has  become  more  and  more
 in  our  country.

 17.02  hrs.

 (SHRIMATI  PARVATHI  KRISHNAN  in  the
 Chair).

 Another  point  that  I  would  like  to
 stress  18  this.  So  far  as  workers
 working  in  the  explosives  factories
 are  concerned,  they  come  under  the
 Factories  Act.  1  do  not  think  the  Fac.
 torie,  Act  is  enough  to  safegurag  the
 interests  of  the  workers  working  ix
 these  explosive  factories  where  the
 conditions  are  more  dangerous  and
 the  workerg  are  exposed  to  a  lot  of
 other  physical  hazards.  Therefore,  I
 feel  that  white  bringing  in  this  amen-
 ding  Bill,  he  should  have  brought  for-
 ward  certain  clauses  in  the  Bill  to
 safeguard  the  interests  of  the  work-
 ers  working  in  the  explosives  facto-
 ries.  That  has  not  been  done.  r
 would,  therefore,  appeal  to  the  hon.
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 Minister  to  see  that  this  is  done  with-
 ow  any  further  gelay.  This is  very
 dmportant  matter  which  has  to  be
 considered.  With  these  few  words, I
 welcome  thig  Bill  and  I  conclude  my
 apecch.

 MR.  CHAIRMAN:  Shri  R.  le  P.
 ‘Verma.  Be  brief  like  the  other  col-
 Jeague

 aft  रीत लाल  साथ  बर्मा,  (कोडरमा):
 सभापति  भाटिया,  मैं  उद्योग  मंत्रो  दवारा

 रखे  गये  इस  बिल  का  समर्थन  करने  के
 लिए  खड़ा  हुआ  हूं  ।यूं  तोइसबिल  के
 संव  फिजी आलो वना  को  गुंजायश  नहीं
 है,  क्योंकि  यह  अपने  आप  में  पूर्ण  है  ।
 मूल  कानून  1086  बरस  पहले  बना  था  और
 आज  की  परिस्थितियों  को  देखने  हए

 इस  में  बढ़त  परिवर्तन  किया  गया
 है।  उसने  पूरे  देश  में  एकसप्लोसिग्स  की
 निर्माता  केवल  एकयादो  कम्पनियां  थीं।
 लेकिन  अज  विस्फोटक  बनाने  वाली  कई
 कम्पनियां  हैं  भोर  उसका  निर्माण  छोटे
 न्छाटे  उयोगोंको  तरह  होरहा  है  ।
 इसलिए  विस्फोटक  के  निर्माण  संचयन,
 बिके,  परिवहन  ओर  अनुज्ञप्ति  आदिके
 बारे  में  एक  नये  परिप्रेक्ष्य  में  विचार  करना
 आवश्यक  था।  इस दृष्टिकोण सेक्स  बिल
 में  जो  व्यापक,  परिभाषा  ओर  प्रावधान
 किये  गये  हैं;  बे  बहुत ही  उपयुक्त  है।

 लेकिन  इससंरर्भ में  बैं  यद  कहना  चाहता
 हूं  कि  आज  एक्सप्लोसिव के  लाइसेंसआारो
 कमो  करो  एक्सप्लोसिव  को  काला  बाज़ारी
 को  तरह  रखने  हैं;  जिस  के  कारण  कोयला
 सयाने  ओर  अटक  खानें  ,  जहां  इन  का
 अयोग  होता  है  करो  करो  संकट  में  पड़
 जाती  हैं।  मैं  उसक्षेत्र से  आता  हं,  जहां
 अधिक  और  कोयले  को  खानें  है  ।  हम
 ने  देख  है  कि  विस्फोटक  की  उचित
 आपूर्ति  नहों  हा पाता  है;  जिससे  वहां  काम
 बंद  होता  है  ।  अगर  कोयले को  खानों
 में  काम  बन्द  हो जाये,  तो उसका  प्रभाव

 गी"  अह

 सारे  देखें  “बेर  यता”  ER,
 इंडस्ट्री  भोर  जज  का  कामे  बेद  ही
 आता है  इसलिए  भनुअप्ति  देने  के
 सम्बन्ध में  यह  आवश् नान  भी  रखना  चाहिए  कि
 जहां  विस्फोटकों का  अयोग  होता  है,  हां
 उचित  आपूर्ति  होनी  चाहिए  Ve

 ऐसा होता  हैकि  बहुत  सालों  जिन
 को  इस  की  जरूरत  होती  है  उन  को
 एक्सप्लोसिव  नहीं  मिलता  जिस  से
 कि  अहुत  सी  छापें  बन्दी जाती  हैं  और
 हजारों  . मजदूर  बैं कार हो  जात ेहैं  7  ऐसी
 बहुत  सी  कठिनाइयां  हो  जाती  हैं।
 यों  तो  आजकल  प्ली ते और  कितने  ही
 तरह  के  विस्फोटक  लोग आसानी  सं

 बनाने  लगे  हैं  ओर  हिसा  में  भी  इसका
 प्रयोग  करते हैं  ।  थोरी  डर्कती  आज  कल
 आम  बात  होगई  हैं।  उन  मेंभी  कई

 जगह  इस  तरह  का  विस्फोट हो  जाता
 है  ।  ऐसी  परिस्थिति में  भी  जो  अधिकारी
 हैं  उन  को  देखना चाहिए  और  जो  पकड़े
 जायें  उन  को  कड़ी  सजा  मिलनी  चाहिए न
 किया यह  साधारण'  विस्फोट  है  ओर

 यह  होता  हो  रहता  है.  इस  तरह  से

 इस  को  लिया  जाना  चाहिए  |

 इस  में  पहले तीन  महीने की  सजा  और
 पांच  सोर्पयेका  जुर्माना  था,  उसको
 बढ़ा  कर,  अधिक  से  अधिक  करना  चाहिए
 और  इसकी  काग्निजेशल  आसफेंस में  रखना
 चाहिए  ताकि उस  को  कड़ी  से  कड़ी सजा
 मिल  सके।

 इस  संदर्भ  में  मैं  यह  भी  कहना  चाहूंगा
 कि  1966  मैं  जो  कमेटी  अनी  थी
 (wore)...

 मैं  विशेष  नहीं  कहना  चाहता  औरआप
 समय भी  नहीं  दे  रही  हैं  (व्यवधान) '

 MR.  CHAIRMAN:  This  does  not
 come  within  the  Bill.  You  should
 confine  our  speech  to  the  Bill.
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 ws  reo  अलाव  बर्मा  इस  संध  में
 मैं  मंत्र  महोदय  नस  कह  आग्रह  करना
 “चाहुंगा कि जो खाने भधिक किये  आने  अधिक  चलत ह  उन

 को  एक्सप्लॉसिग्श  की  सप्लाई ठीक  तरह
 से  हो  सके  इसका  प्रबन्ध  होना  चाहिए

 और  .  बहादुर  जो  एक्सप्लोसिव  के

 सप्लायर्स  हैं  उन  क्षे  ऊपर  जिस  तरह  से
 कड़ाई  हौसले  कौर  जिससे ठीक  के

 रेगुलर  सप्लाई  कर  सकें  उसका  भी
 आवधान उस  में  डालना  चाहिए ।
 अगर वह  सप्लाई  नहीं  करत ेहैं  तो

 उन  का  लाइसेंस  रह  करना  चाहिए  और
 उन  पर  आर्थिक  दृश्य  भर  भी
 कडा  करना  चाहिए  ताकि  देश  के
 उत्पादन  में कमी  न  हो  सके।  मैं  इतनी
 हो  बातों  के  साथ  इस  बिल  का  समर्थन
 करता हूं  ।

 SHRI  A.  K.  ROY  (Dhanbad):  Ma-
 dam  Chairman,  the  scope  of  the  Bill
 as  explained  by  our  Minister  is  limi-
 ted.

 MR.  CHAIRMAN:  So,  your
 = should  also  be  limited.

 SHRI  A.  K.  ROY:  I  want  to  ex-
 press  my  disappointment.  We  expec-
 ted  something  more  fundamental  and
 something  more  promising  from  this
 Bill.

 Madam  Chairman,  you  know  the
 history  of  explosives  in  this  country
 is  not  so  limited  as  our  hon’ble  Minis-
 ter  has  said.  India  used  to  produce
 explosives  when  the  Britishers  never
 knew  about  it.  The  practice  of  ex-
 plosives  has  gone  from  East  to  West
 and  not  come  from  West  to  East.
 Somehow  or  the  other  the  events  took
 a  different  turn  and  after  the  first  war
 of  independence  the  Britishers  made
 this  law  more  to  regulate,  restrict  and
 supervise  the  use  of  the  explosives
 than  to  promote  or  treat  i;  as  an  in-
 dustry.

 The  hon'ble  Minister  has  shid  that
 this  Bill  is  an  off-shoot  of  the  recom~
 ‘mendations  ०  fa  Committee  of  1967.
 Un  this  account  also  I  disagree  with
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 the  Minister  because  ‘thet  Comistittee
 ,made  suggestions  on  three  peints,
 _Ramely;  (1)  to  fit.a  hundred;years’ old
 law  ,to  the  present  csontext;  (2).  stand-
 ardisation,  that  is,:  to  specify  the
 standards  of  explosives;  and  (3)  to

 have  a  comparative  study  of  the  rules
 and  laws  prevalen,  in  other  countries.
 Madam  Chairman,  the.  whole  Bill  does
 not  make  it  clear  how  it  is  going  -to
 specify  standards  of  explosives  and
 its  use  and  how  it  is  going  to  bring
 the  rules  at  par  with  the  interna-
 tional  rules  and  laws  prevalent  on
 the  explosives.

 In  this  connection,  I  may  submit
 that  thig  Bil)  is  the  outcome  of  a
 craftsmanship  of  10  years.

 MR.  CHAIRMAN:  Please  conclude.

 SHRI  A.  K  ROY:  This  is  not  a
 comprehensive  Bill.

 When  all  our  industry  can  conti-
 nue  without  this  bill  for  the  last  ten
 years,  I  think  it  could  have  continued
 a  few  more  years.  Madam  Chairman,
 sometime  back,  you  know,  there  was
 a  strike  at  Gomia  and  we  felt  at  that
 time  how  we  were  handicapped  at
 the  hands  of  the  multinationals  on
 the  issue  of  explosives  -manufacture
 because  the  entire  coal  industry,  min-
 ing  industry  and  other  industries
 were  at.  peril.

 MR.  CHAIRMAN:  The  time  allot-
 ted  to  the  Bill  is  nearly  over.  Every-
 body  has  spoken  on  thig  Bill  for  two
 or  three  minutes.  Please  conclude.

 SHRI  A.  K.  ROY:  We  expect  that
 after  this  type  of  technical  bills,  you
 wil]  come  forward  with  some  compre-
 hensive  Bill  which  will  give  us  hope
 to  have  some  explosive  factories  in
 our  public  sector  and  curb  the  infl-
 ence  and  monopoly  of  the  multi-
 nationals.

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):
 Comrade  Chairperson,  as  I  saiq  in
 the  introductory  remarks,  this  is  pri-
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 marily  a  Bill  that  is  cénesrned  ‘with
 certain  technical  aspects  of  the  manu-
 facture,  storage  transport.  etc,  of  ex-
 plosives.  As  Mr.  Roy  ‘pointed  out,
 this  Bill  stems  from  the  recommen-
 dations  of  the  Committee  and  said  s0
 earlier  while  commending  this  Bill.
 That  Committee  did  make  a  number
 of  recommendations.  This  Bill  takes
 care  of  those  recommendations  which
 pertain  to  the  Act  itself.  The  recom-
 mendations  also  pertain  to  the  rules
 and  the  rules  take  care  of  a
 number  of  matters  pertaining  to
 the  storage,  to  the  transport,
 to  the  safety  requirements,  etc.
 Then  where  the  recommendations  re-
 garding  standardisation  and  specifica-
 tions  are  concerned,  this  does  not
 come  within  the  ambit  of  the  law.
 They  are  matters  with  which  the
 Indian  Standards  Institution  is  con-
 cerned  and  on  the  basis  of  the  recom-
 mendations  made  by  this  Committee,
 the  Indian  Standards  Institution  has
 taken  the  job  in  hand  of  standardis-
 ing  the  various  specifications  in  re-
 gard  to  the  explosives.  Similarly,  so
 far  ag  the  research  ig  concerned,  this
 ig  a  matter  which  pertaing  to  the  re-
 search  laboratories  and  steps  have
 been  taken  to  see  that  basic  research
 work  in  regard  to  explosives  is  taken
 in  hand.  Therefore,  if  Mr.  Roy  feels
 that  the  Bill  is  not  revolutionary  in
 character  in  the  sense  that  it  does  not
 concern  jtself  with  various  other  as-
 pects  other  than  the  regulatory  as-
 pect,  it  is  because  the  Bill  itself  is
 concerned  with  the  aspect  of  explosiv-
 es,  not  with  research,  standardisation
 and  specifications  for  which  there  are
 other  institutional  arrangements  and
 the  recommendationg  made  by  this
 Committee  are  eing  dealt  with  by  the
 concerned  institutions.

 An  important  point  has  been  rais-
 ed  by  almost  all  the  speakers  about
 the  manufacture  and  the  overall
 availability  of  explosives  in  the  coun-
 try—a  very  valiq  point.  But  I  must
 say  that  certain  amount  of  inade-
 quate  information  wag  obviously
 made  available  to  the  hon.  Members,
 It  is  true  that  there  is  a  multination.

 ete)  aes

 lL tegay, .  which के  se eter  ‘jknown
 company  for  the  manufacture  of  -
 plosives..  But  it  ig  not  only  the  mul-

 tinational  that  is  existing  today.  in
 this  fleld,  We  have  public  sector  ins- titutions  glso.  The  1.D.L.  in  Hydera-
 bad  has  today  a  licenced.  capcity  of
 30,000  tonnes  and  its  installed  capa-
 city  is  22,500  tonnes.  Last  year  it  pro-
 duced  15,630  tons  explosives  against
 31,000  tonnes  produced  by  the  Indian
 Explosives,  a  multi  national,  of
 Gomia.  We  have  also  one  more  pub-
 lic  undertaking,  Indo  Burma  Petro-
 Jeum,  whose  licensed  capacity  is
 20,000  tonnes  and  installed  capacity  is
 5,000  tonnes.  We  have  taken  steps  to
 see  that  IBP  expands  its  installed  ca-
 Pacity  and  ig  able  to  come  up  much
 faster  than  planneg  earlier.  Coal  India
 have  also  been  licensed  to  produce
 explosives.  Rajasthan  State  Indus-
 trial  Mineral  Development  Corpora-
 tion  in  collaboration  with  IDL  have
 also  entered  thig  industry  and  there-
 fore  we  have  now  adequate  capacity
 that  is  being  built  within  the  public
 sector.  In  the  light  of  the  recent
 developments  when  we  really  ran  into
 serious  trouble,  when  we  were  faced
 with  serioug  problems  about  the
 availability  of  explosives  we  have
 taken  further  steps  to  see  that  both
 the  licensed  and  the  installed  capa-
 cities  of  the  public  sector  are  expan-
 ded  and  our  needs  are  progressively
 met  by  the  public  sector  undertak-
 ings.  There  is  an  immediate  shortage
 also  which  we  are  feeling.
 Coal  industry,  even  cement  in-
 dustry  where  limestone  mining
 is  concerned,  these  industries  are
 experiencing  difficulties  due  to  inade-
 quate  availability  of  explosives.  In
 the  short  run  we  are  even  importing
 explosives,  a  situation  one  would  not
 have  liked  to  have.  Nevertheless  the
 kind  of  shortages  that  are  built  in
 in  our  economy  over  the  years  had
 created  a  situation  where  it  has  be-
 come  necessary  even  to  import  some
 additiona]  explosives  and  that  is  being
 done.  The-short  term  problem  is  be-
 ing  tackled  and  the  long  term  ques-
 tion  is  being  taken  cere  by  the  pub-
 lic  sector  playing  a  dominant  role.
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 :A  couple  of  specific  points  were
 raised  by  some  hon.  Members.  One
 Wag  about  workers’  safefy.  Apart
 from  the  overall  safety  provisions  in-
 volved  in  thig  Act  and  the  rules,  Fac-
 tories  Act  ang  other  legislation  which
 takes  care  of  this  question,  if  it  should
 become  necessary  for  ug  to  consider
 this  matter  further  I  shall  most  cer-
 tainly  apply  my  ming  to  this  and  find
 out  whether  any  special  provisions  are
 called  for  in  order  to  see  that  workers’
 safety  is  ensured.

 A  point  was  made  about  new  sec-
 tion  6(e)  where  the  government  has
 been  empowered  to  suspend  and  re-
 voke  a  license.  Mr.  Durga  Chand  re-
 ferred  to  this.  It  is  true  that  certain
 special  powers  had  been  conferred  on
 situations.  Otherwise  6(e)(viii).  But
 these  are  only  to  meet  emergency
 sitautions.  Otherwise  6(e)(v)  makes
 it  obligatory  on  the  part  of  the  licen-
 sing  authority  to  give  in  writing  to
 the  person  concerned  or  the  company
 whose  license  ig  being  revoked  the
 reasons  for  revoking.  There  is  also  a
 provision  for  appeal.  I  do  not  think
 there  is  any  problem  in  so  far  as
 licensing  procedures  and  the  correct
 application  of  these  procedures  are
 concerned.  The  only  relevant  point
 that  was  made  by  the  hon.  Member
 who  opened  the  discussion,  namely
 Mr.  Dave  who,  I  presume,  belongs  to
 the  Indira  Congress,  was  ag  to  why  the
 term  dynamite  had  been  omitted  from
 the  new  definition.  Jt  is  for  the  sim-
 ple  reason  that  dynamite  is  a  trade
 mark....

 SHRI  AJITSINH  DABHI:  1  may
 tell  for  the  information  of  the  hon.
 Minister  that  I  am  Ajitsinh  Dabhi.

 SHRI  GEORGE  FERNANDES:  I
 am  sorry.

 MR.  CHAIRMAN:  He  stands  cor-
 rected.

 SHRI  GEORGE  FERNANDES;  I
 hope  I  was  not  wrong  in  80  far  as
 Indira  Congreag  wag  concerned.

 MR.  CHAIRMAN:  Partially  cor-
 rect.
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 SHRI  GEORGE  FERNANDES:  The
 Only  relevant  point  that  was  made  by
 the  hon.  Member  is  about  the  defini-
 tion  excluding  the  term  ‘dynamite’.
 As  I  said,  it  is  for  the  reason  that
 dynamite  is  g  trade  mark  and  if  those
 who  framed  the  law  in  1884  thought
 ig  necessary  to  have  the  trade  mark
 mentioned  there  because  they  were
 concerned  with  the  marketing  of  that,
 it  is  not  necessary  for  us  any  more
 to  canvass  for  any  particular  trade
 mark.  Therefore,  the  word  ‘dyna-
 mite’  hag  been  deleted  from  the  de-
 finition.

 A  couple  of  political  points  were
 raised.  In  fact,  the  right  hon.  Mem-
 ber  from  the  Indira  Congress  who
 spoke  on  this,  questioned  my  moral
 right  to  introduce  this  Bill;  his  point
 being  that  I  was  implicated  in  what
 came  to  be  known,  nationally  and
 internationally  as  the  ‘Baroda  Dyna-
 mite  case’,  Hig  point  was  that  only
 those  who  have  faith  in  the  ballot  box
 —and  his  claim  was  that  he  has  faith
 in  the  ballot  box  and  I  presume  his
 party  also  has—alone  have  the  right
 to  move  this  Bill.  I  hope  the  hon.
 Member  knows  that  I  was  returned  to
 thig  Parliament  when  I  was  still  in
 prison  and  in  fact,  I  had  handcuffs
 on  my  hand  24  hours  after  the  elec-
 tion  result  in  Muzaffarpur  was  dec-
 lared.  I  was  elected  by  a  margin  of
 3,36,000  votes,  which  must  be  at  least
 three  times  the  margin  by  which  the
 right  hon.  Member  who  questioned
 my  moral  authority  won.  9,96,000
 peop!e  in  Muzaffarpur  voted  for  me.

 SHRI  K.  P.  UNNIKRISHNAN  (Ba-
 dagara):  Do  you  mean  to  gay  that
 those  who  have  won  by  a  big  margin
 are  at  a  higher  level?

 SHRI  GEORGE  FERNANDES:
 That  is  not  my  point.  Since  the
 moral  right  of  the  Minister  of  Indus-
 trie  to  move  the  Bill  was  questioned
 on  the  plea  that  only  those  who  have
 faith  in  the  ballot  box  should  be  al-
 lowed  to  move  this  Bill...  (Interrup-
 tions).
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 MR.  CHAIRMAN:  You  had  your
 say.  Comrade  Minister  is  now  hav-
 ing  his  say.  (Interruptions)

 SHRI  GEORGE  FERNANDES:  111
 had  no  faith  in  the  ballot  box,  I  would
 not  have  been  here.  I  only  wanted
 to  remind  the  hon.  Member  who
 raised  thOis  question  that  at  least  three
 time,  of  the  number  of  people  who
 voted  for  him  have  voted  for  me  in
 order  to  send  me  here.  So,  he  need
 not  have  any  doubts  about  my  cre-
 dentials  to  be  here  in  this  House.

 He  brought  in  Mahatma  Gandhi,  he
 brought  in  the  Prime  Minister  and  he
 brought  in  everybody.  I  would  not
 like  to  enter  into  a  debate  on  Gandhi-
 ism  because  the  only  Gandhi  which
 the  right  hon.  Member  knows  is  the
 Gandhi  that  is  associated  with  the
 name  of  his  party.  The  people  who
 belong  to  a  proprietory  party  at  least
 should  not  discuss  democracy  with
 me,  Men  like  me  have  fought  to  re-
 store  democracy  when  it  was  not
 around.  I  hope  the  hon.  Member  is
 aware  of  this.

 He  talked  about  Gandhiji;  he  talk-
 ed  about  Gandhiji  and  violence.  I
 do  not  know  whether  the  hon.
 Member  has  read  Gandhiji,  Gandhiji
 was  the  man  who  said:  “I  shall  risk
 violence  a  thousand  times  rather  than
 risk  the  emasculation  of  the  people.”
 That  was  the  Gandhi  that  inspired  me.
 while  Sanjay  Gandhi  inspired  you.
 That  is  the  difference.  When  you
 went  on  extolling  the  son  of  the
 dictator,  people  like  me  were  follow-
 ing  Mahatma  Gandhi’s  precepts.  We
 were  following  Mahatma  Gandhi's
 precepts  because  Gandhiji  was  the
 man  who  said:  “I  shall  risk  violence
 a  thousand  times  than  risk  the  emas-
 culation  og  the  people.”  When  your
 dictator  wastrying  to  emasculate  this
 country,  the  people  in  this  coun-
 try  were  fighting.  23  lakh
 people  went  to  prison  in  order  that
 the  emasculation,  the  effort  at  emas:
 culation  of  the  people  of  this  country
 could  be  done  away  with  We
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 fought.  Therefore,  it  is  true  that
 everybody  today  has  the  freedom,  the
 freedom  that  was  denied  only  16
 months  ago.

 SHRI  P.  VENKATASUBBAIAB
 (Nandyal):  We  have  got  a  right  to
 speak  on  behalf  of  the  people....

 SHRI  GEORGE  FERNANDES:
 Most  certainly.  And  I  have  a  right
 to  reply  when  you  make  your  sub-
 missions.

 SHRI  P.  VENKATASUBBAIAH:
 We  were  elected.  We  have  made  a
 sweep  in  your  Karnataka  and
 Andhra  Pradesh.

 SHRI  GEORGE  FERNANDES:
 Just  now  we  are  in  the  Indian  Parlia-
 ment,  not  in  the  Karnataka  or
 Andhra  Pradesh  Assembly.  I  hope
 the  hon.  Member  is  aware  of  this.

 SHRI  P.  VENKATASUBBAIAH:  I
 am  elected  to  the  Indian  Parlia-
 ment...

 SHRI  GEORGE  FERNANDES:
 Parliament  can  discuss  questions  that
 are  germane.

 SHRI  P.  VENKATASUBBAIAH:  I
 am  elected  to  the  Indian  Parliament
 on  the  Congress-]  ticket,

 SHRI  GEORGE  FERNANDES:
 When  we  are  discussing  the  questions
 that  are  relevant  here,  when  the  hon.
 Member  thought  it  proper  to  ques-
 tion  my  moral  authority,  when  he
 thought  it  proper  to  quote  Gandhiji,
 when  he  thought  it  proper  to
 discuss  violence  and  non-violence,  1
 am  sure  the  hon.  Member  would  at
 least  have  that  much  of  patience  to
 listen  to  the  other  point.of  view.

 SHRI  AJITSINH  DABHI:  I  simply
 said....

 SHRI  GEORGE  FERNANDES:
 ‘What  you  said  ig  on  record.  1  am  not
 yie'ding.

 MR.  CHAIRMAN:  He  gays  he  is
 not  yielding;  he  is  very  democratic.
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 SHRI  GEORGE  FERNANDES:
 Comrade  chairperson,  I  most  respect-
 fully  submit  that  we  are  not  discus-
 sing  violence  and  non-violence  here.
 If  the  hon.  member  were  to  say  that
 since  1973  efforts  were  made  to  over-
 throw  the  government  that  was  then
 established,  I  am  not  aware  of  any
 such  efforts  that  were  made,  Those
 who  were  in  the  government  at  that
 time  are  no  more  in  the  government.
 Those  who  led  the  government  at  that
 time  are  not  even  in  this  Parliament.
 Therefore,  may  be  they  have  _  infor-
 mation  which  is  denied  to  me  today,
 because  the  suggestion  made  was,  bet-
 ween  1973  and  1976  efforts  were
 made  by  use  of  exp:dsives  to  sabotage
 and  to  overthrow  the  government
 that  was  then  lawfully  estab:ished.
 (Interruptions).  He  is  talking  of
 1973;  I  asked  him  deliberately.  I
 asked  him  repeatedly.  He  talked  ab-
 out  1973,  1974,  1975.  (Interruptions).
 He  talked  about  1973  onwards,  fair
 enough.  He  said,  from  1973  onwards
 people  have  been  using  explosives  in
 this  country.  I  am  not  aware  of  any
 such  efforts.  Those  who  perhaps
 were  aware  of  such  efforts  are
 not  here  to  speak  about  it.  But  in
 any  case,  the  people  of  this  country
 have  given  their  decision  and  I  am
 sure  the  hon.  member  respects  that
 decision.  Therefore,  we  need  not  get
 inty  a  debate  on  what  happened  bet-
 ween  1973  and  March  1977.  But  in
 those  19  months,  if  the  role  of  any
 single  individual  or  the  role  of  a
 group  of  people  within  that  period  is
 to  be  discussed,  one  can  certainly  use
 the  forum  of  this  House:  one  can
 use  any  forum  outside  this  House  also.
 For  myself,  I  shall  only  say  this  much,
 Where  there  is  a  fascist  dictatorship,
 I  believe  that  al]  methods  are  justi-
 fieg  in  overthrowing  a  fascist  dicta-
 torship.  This  is  my  belief;  this  is  my
 conviction  that  where  a  fascist  dic-
 tatorship  is  involved—and  it  is  estab-
 lished  today  internationally  and  na-
 tionally,  across  the  world  and  within
 this  country  tha,  for  19  long  months

 this  country  went  through  a  fascist
 distatorship;  and,  if  there  were  people
 at  that  time  who  believed  that  all
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 methods  were  justified,  I  am  sure  the
 hon.  member  would  understand  that
 they  also  had  a  point,  that  they  had
 a  certain  point  of  view,  (Interrup-
 tions).

 MR,  CHAIRMAN:  Comrade  Mi-
 nister  said  he  would  finish  in  12  mi-
 nutes.  He  has  taken  17  minutes.

 SHRI  GEORGE  FERNANDES:  I
 was  forced  to  make  this  remark  be-
 cause  a  number  of  points  were  made.
 The  Prime  Minister’s  name  wag  drag-
 ged  in.  A  number  of  individuals
 were  dragged  in.  There  was  no  pur-
 pose  in  it;  there  wag  no  reason  for  it.
 In  a  Bill  which  is  purely  of  a  tech-
 nical  nature  and  a  regulatory  mea-
 sure  one  need  not  have  dragged  these
 points.  So,  it  became  necessary  for
 me  ‘o  make  these  remarks  and  I  hope,
 Comrade  Chairperson,  you  understand
 I  had  no  alternative.  With  these
 words,  I  commend  the  motion.

 MR.  CHAIRMAN:  The  question  is:
 “That  the  Bill  further  to  amend

 the  Indian  Explosives  Act,  1884,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 MR.  CHAIRMAN:  We  shall  take

 up  clause-by-clause  consideration.
 There  are  no  amendments.

 The  question  is:
 “That  Clauses  2  to  19  stand  part

 of  the  Bill.”
 The  motion  was  adopted,

 Clause  2  to  19  were  added  to  the  Bill.
 Clause  1,  the  Enacting  Formula  and

 the  Title  were  added  to  the  Bill.

 SHRI  GEORGE  FERNANDES:  I
 beg  to  move:

 “That  the  Bill  be  passed.”
 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.


